IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

' a2 . Ot, of Order: 13-3=92 .

V.V.Ramanaiah

see oAppliCant
Vs,

1, The Superintendent of fost Bffices,
Nellore, Nellore Uistrict,

2. The Assistant SuPerintendent d? Post
Cffices, Kavali Yivision, Kavali,
Nellore Yistrict.

....Respondants-

Counsel for thse Applicant : Sri K.Muralidhar Reddy

Counsel for the Respondants : Sri N.V.Ramana

CORAM:
THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (A)
THE HON'BLE SHRI T.CHANDRASEXKHAR REDDY : MEMBER (J3)

(Crder of the Division Besnch delivered by
Hon'ble Sri R.Balasubramanian, Member (J) )

This application is filed by U.U.ﬁamanaiah,
under section 19 of the Administrative Tribunals Act, 1985,
with a praysr to declare the action of the Respondentsa in
ijssuing proceedings No.B/BPNS/ofal Kul dt.15-2-92 directing
the applicant to submit his resignation within 10 days to
the pest of EDBFM of Munubolupadu Village, Dagadarthi Mandal,
Nellore Ujistrict as illegal and also to diresct the Raspon~

dents to continue the applicant as EDBPM in the same placsa.

24 We have haar@gbnth aides, In the circumscances of the

case we psrmit the apglicant@@ to make a representat ion within

\J - | cees2s



oL

tuo weeks from the date of receipt of this order against the
proceedings s=xxad @R Xke dt.15-2-92, The‘compatant autho=-
rity on receipt of such representation, shall dispose-of the
same within Pour weeks from the date of receipt of the repre=-
sentation of the applicant, If the applicant Paéls still
aggrieved, hs will be at liberty to approach this Tribunal

iﬁ%ccordanca with lauw,.

3e In the meantims the statQSqua order passed by this
Tribunal on 10-3-92 shall continue to be in Porce till the
disposal of the representation preferred by the applicant,
Accordingly the O0.A. is disposed-of with the above directions

with no order as tocosts.

Ci;j”XkGYAb¥V_~Qj2{ _TWv(Jkﬂ____%\
(R.BALASUBRAMANIAN) (T.CHANDRASEKHAR REDDY
Member (A) Member (3)

Dated: 13th March, 1992,
Dictated in Open dourt.
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| P
avi/ .
Deputy Reqgistrar{Jugdl])
Copy te:-
1. The Superintendent of Post Offices, Nellere, District, Nellere

2, The Assistant Superintendent of Post Offices, Kavali Division,
Kavali, Nellere District.

3. One copy to Sri.Kk:Muyelidkayf=ddpdvocate, CAT, Hyd.

4, One copy te®o Sri, N.V.Ramana, Addl. CGSC, CAT, Hyd.

5, One spare copy. '
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAL BENCH AT HYDERABAD

THE—HOHBEEMR,, VesGamm
THE HON'BLE MK.R.BALASUBRAMANIAN:M(A)Y

AND

THE HON'BLE MR.T .CHANDRASEKHAR REDDY3{
M(JUDL)

| AND—
THE HON! BLE-MFrGvJvROY s MEMBER(JUDL)

masns 12 1B e,

SROERFIUDGMENT 3§
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. Adnlitted and erif-directions
" issled,
L'lbﬁ.ésed of with directions.
Dismissed
Dismisged as withdrawn
Dismisskd for Izfault,
M,A, Orde

5 "Mrder as to eosts,
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